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the Prime Minister a* indeed ot other 
Ministers to answer themselvee com
munications received by them, spe
cially from Members of Parliament.

Departure from the  practice  is 
■onetime*  necessitated  by  sheer 
volume of the correspondence; more 
often, however, it results from  the 
necessity for examining the problems 
posed by the letters in  consultation 
with other Ministries and Departments 
of the Government  of India  and, 
sometimes, State Governments.  In 
such cases interim replies are sent by 
officials.
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K M M bhI 
V&589. Shri Miflu Umaye:

Shri S. BL BuutJm:
^Bsi George Fernandes:
Dr. Kim  Lotli:

Shrl flldheshwar Prasad:
ShH Hukaai Chand Kaehwali 
Shri D. N. Patodia:
Shri Prakash Vir ShastH:
Shri C. C. Dresli
Shrl Japuatk Kao Joshi:
Shri Sradhakar Supekar:
Shri R. Barn:
Shri D. C. Sharma:

Will the Minister of External Affairs 
be pleased to state what further pro
gress has been made in the arbitration 
proceedings in the matter of Rana of 
Kutch?
The Minister of  Defence  (Shrl 
Swann 8inch): Pursuant to the deci
sion of the Indo-Pakistan  Western 
Boundary Case Tribunal taken at its 
first session held in Geneva in Feb
ruary 1966, both India and Pakistan 
simultaneously presented their Me
morials, Counter-Memorials and Re
plies to the  Tribunal  by June 1, 
August 1, and September 1, 1966, res
pectively. The oral hearings before 
the Tribunal commenced On the 15th 
September, 1966 at Geneva and tbe 
Counsel <f«r indie addressed the Tri
bunal . The leading Counsel for Pak
istan addressed the  Tribunal from 
24th October 1966 to the 17th Feb
ruary 1967. Counsel for India  com
menced his reply on the 18th March, 
1967 and was due to conclude it by 
the middle of June. Thereafter, the 
Counsel for Pakistan will give his 
final reply which may continue upto 
the middle of July, 1967. The award of 
the Tribunal is expected later during 
the year, 
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